
125 Written AnswelS ASADHA 24, 1920 (Saka) to Questions 126 

(b) if so, the reasons therefor; and 

(c) Ihe action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) No, Sir. Visil visas continues to be granted by the 
Dubai authorities on the same terms and conditions as 
before. 

(b) and (c) Do not arise. 

Examination of Supreme Court'. Judgement In 
Hawala Ca.e 

4117. SHRI KAMAL NATH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have examined the 
recent Supreme Court Judgement in the Hawala Case; 

(b) if so, whether the Government propose to take 
to ensure that CBI does not, in future, file cases which 
are rejected by the Court for lack of evidence so that no 
un-necessary mental agony is caused to the accused; 
and 

(c) whether the Government propose to fix the 
responsibility on the CBI Officers for filing cases against 
political leaders, which are not substantiated by proper 
evidence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Yes, Sir. 

(b) The CBI is guided by the provisions of the 
Criminal procedure Code, 1973 while performing its 
statutory duties in the investigatlonltrial of any case being 
handled by it and, therefore, no further action Is required 
to be taken by the Government in this regard. 

(c) Investigations in the Hawala Case were monitored 
by the Supreme Court. Chargesheets against the accused 
were filed by the CBI, after completion of investigations, 
in the court of Special Judge, Delhi, which took 
congnisance and frl!.med charges against a number of 
accused persons. The Delhi High Court, which considered 
a Revision Petition filed by one of the accused, also 
upheld the order of the Special Judge taking cognisance. 

However, the Delhi High Court, in another Revision 
Petition filed against the charges, concluded that entries 
in diaries alone were not sufficient for the finding of guilt. 
The Supreme Court upheld this view pOint of the High 
Court. It it, however, worth mentioning that the High Court 
and the Supreme Court have not held anywhere that the 
eBI mis-conducted investigations or that there was malice 
on Its part. In view of the above, the question of fixing 
responsibility on the eBI officers does not arise. 

[Translation} 

Power From Waate 

4118. SHRI DADA BABURAO PARANJPE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the incineration technique of generating 
energy from rubbish has been declared invalid at 
intemational and national level; 

(b) if so, the reasons therefor; 

(c) whether the use of the technique produce fatal 
gas 'dioxin', leakage of which may lead to serious 
inCidents; 

(d) whether any study has been conducted in this 
regard; 

(e) if so, the findings thereof; and 

(f) the attitude of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 

(a) and (b) No. Sir. 

The technique i~ already in practice in the United 
States, Europe and Japan, etc. 

At the national level, the technique is not common, 
as the garbage generally contains low percentage of 
combustible material like paper, wood, etc. Which are 
picked up at source and not thrown as waste. The rubbish 
also contains high percentage of moisture making it 
generally unsuitable for incineration. 


